
91 S  CNTRAL .ADMiNI STlT TRIBUNAL  
GUWAHATI NCH  

G)WAHATL-Q- 

4(DESTRUCTION OF RECORD RULES,1990) 

INDEX 

0 	 - 	c .1' No 

	

 . 	. 

No ... 

1 Orders Sheet 
	Pg 	 to 

Judgment/Order 	
....to.. ........ 

Judgxneflt& Order dtd..  ....... ............ Received from H.C/SUPreUle Court 

o. ......
Pg.................. 

5, E.I'/II.} .................  ................  
................Eg..................to.............  

6. R../C.P....................................................g........................to................. 

.................. ................. Pg ..................... 

Rejoinder .............................. ...............Ig..  ....................... to.................. 

Repl,r ....... ................. ................. .................Pg....................... to.......  

,Prirot1ier l'apers..................................!'g ....  ................. . to................. 

..................... 
i',enio of 4Pppea.i'ai1ce ....... ..................................... ..,...;..' . 

- -. 	12.AciditiorlalPffida'1t ................... .........................a.:..................... 

13 Written Arguments 	 :" 

Arrenderrlent Reply .b31 RespoxdentS ..................... ...........................  

Amendment Reply filed by the Applicant .................. .................. ............ 

Counter Reply. ............................................ ..., ..... . 

SECTION OFFICER Judl.) 

I 
A 



Ch7' 	/Z - 

--7 	 , 
- 	

- 

ft 

	

• 	 • 

F. •i •  •- 	•.; 

	

i- p 	:. J V(-: .P.. 	-- 	• 

- 

Dated 

Dy. Rcgsti 

	

- 	
e 

I 

- 	_V , _ •- 

I: 

	

- 	 i• 	o 	 - 

( SEE RULE 42 ) 

G1'ffBAL ADMINISTRATIVE TRIJ1L 
GfflAHATI BENCH. 

	

• 	

0 	
ORDER'.SHEET- 

•. 	••.. 	0•• -- 	 o1 	 •-'• 

-.biginai Applic ion O0. 	 -. 

	

-- 
•Mise.0Petition No._ - - 	- 

• 	-Contempt Petition No,__ _- 

• 	•\-Review-p1ic -tion No. 	 -. 	- 	 - 

Ap11cant0) 

Rospondant(S): - — 	 — 

idvocate for thc? 4¼pp11cant(S):. 	 ccji- ) c12\'1i2_ 

	

voc-3tO for th€  tespondant(S) 	 •. - 	 •• 	-. 	- - 

Nçes of the Rogistr 
	

Date 	Cder ,  of the Tri.bunal 

208005.  



CENTRAL ADMIMSTR&TIVE TIllBUNALGUWAJLTI BENCH. 

0 	 O.A. No. 199 of 2005. 	0 

MrChI.Singh 

Mr.P.K.RoyChoudhury 

• 	 $ 

• -; VERSU- 
0 v 

U.O.L & Others 

Mr.M.UJUImed,AddICGSC 

DATE OF DECISION: 02 08';2 005 

APPLICANT(S) 

ADVOCATE FORTHE 
APPLICANT(S) 

11 

RESPONDENT(S) 

ADVOCATE FOR THE 
RESPONDENT(S) 

THE FION'BLE MR JUSTICE G.SIVARAJAN, VICE CHAIRMAN. 

THE HONBLE MR. K.V.PRAHLAJ)AN, ADMJNISTRNHW MEMBER 

1.. 	Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
- 	judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman 



Original Application No.199 of 2005. 

Date of Order: This the 2 Day of August, 2005. 

HON'BLE MR JUSTICE .G.SIVARAJAN, VICE-CHAIRMAN 

HON'BLE M1UV.P1tAHLADAN, ADM1MSTRATIVEMEMBER 

1. Sri Ch.ItochaSingh, 
Veterinary Field Assistant, 
33 Assarn Rifles, 
C/O99apo, 
Presently posted at 
33 AssamRifles, 
Manipur. 	 Petitioner 

• •By Advocate MrP.K.Roy, Chóudhuiy, 
Mr..BKKar, Mr.J.Das 

-Versus- 
The union ofindia, 	 .• 

Represented by the Secretary to the Department of Home Affairs, 
.SansadMarg,NewDelhi. 	 S  

The Director General, 	0 

Assam Rifles, Shillong-Il. 

The Commandant, 
• 	Assam Rifles, 

Kakching, Manipur. 	
0• 

Respondents. 

By Advocate Mr.M.U.Ahmed, Addl.CGSC. ' 

	

•ORDER(ORAL) 	 S  

• SUIVA.RAJANJ(V.C) 	
0' 

Applicant, a. Veterinary Field Assistant iinder the 33 Assarn Rufles, dO 99 APO 

is presently posted at 33 Assam, Rifles Kakching, Manipur. He has filed this application 

for direction to the.conberned respondents to revise his scale of pay as per the 5' ?ay 

Commission recommendatioi, i.e. from the existing scale ofpay. to Rs. 4000/- Rs. 60001-  

for the post of Veterinary Field Assistant under the Directorate of Assam Rifles. The 

applicant relied on the order dated 11.12.02 passed in O.ANo.65 of 2002 Wbetein this 

Tribunal has issued, direction to the Respondents to implement the undertaking within the 

period of three months. The applicant has stated that in spite of representations dated 

0 	

0 	

:' 	
•. 	
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• •11.5.1992(Annexure 111), 8.2.1998 (Annexure IV), July., 1999 (Annexure V) and 

5.6.2005(Annexure VI), the Respondents have not upgraded the pay scale. 

2. 	We have heard Mr.PLRoy Choudhury, learned counsel for the applicant and 

Mr.M.tJ.Ahmed learned ACIdI.C.G.S.0 appearing for the Respondents. It is not ciearthat 

wiiethèr the direction issued by this Tribunal in O.A. No.65 of 2002 dated 11.12.2002 has 

been. complied with. However, the applicant's representations latest being Annexure VI, 

dated 5.6.2005 is stated to be' pending before the Respondents. bthe circumstances, we 

dii*t the Respondents to consider the representation 'dated 5.6.2005 (Annexure VI) and 

pass appropriate orders within a period of three months from the date of receipt of this 

order. The applicant will produce the copy of the order before the Respondents fr 

compliance. 

Application is disposed of as above at the admission stage itse!f., 

(I(V.PRAHLADAN) 	 • 	(G.STVARAJAN) 
ADM[NISTRATIVE MEMBER 	• 	VICECHAIRMAN' 

I. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAHATI BENCH 

GUWAIiATI 

¶9 

Sri Cli. Itocha Singh .......... Applicant 
-vs- 

Union of India & others. ....... Respondents. 

SYNOPSIS 

This is an application for granting of revised scale of pay 

to the petitioner who has been holding a post of 
Veterinary Field Assistant in the Directorate of Assam 

Rifles. The sole clRim oOf the petitioner rests upon the 
recommendation made by the 5th Central SPay 

Commission and while the other Central GOvt.. 
Departments have adopted the revised stale of pay to the 
VFAs. 

I N D E X 

Si. No. Particulars Page 
 APPLICATION  
 VERIFICATION 13 
 ANNEXURE-I 4 - 
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 ANNEXURE-II ------ t 
 ANNEXURE-III  

 ANNEXURE-IV 

 ANNEXURE-V 
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I JUL20. 

/, 
IN THE CENTRAL ADMINISTRATWE TRIBUNAL: 

Guwahati Bench:• 	 a 

AT GUWAHATI. 

An application u / s 19. of the Central Administrative 

Tribunal Act, 1985.) 

O:A.No ............. ..9.k .......... of 2005 

Sri Ch. Itocha Singh, 

Veterinary Field Assistant, 

33 Assam Rifles, 

C/O 99AP0, 

Presently posted at 

33 ASSAM RIFLES, KAKCHING, 

MANIPUR. 

-Vs- 

The Union of India, 

Represented by the Secretary to the Department of 

Home Affairs, Sansad Marg, New Delhi. 

11 

The Director General, 

Assam Rifles, Shillong- 11. 

The Commmandant, 

Assam Rifles, 

Kakching, Manipur. 

3 
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DETAILS OF APPLICATION :• 

PARTICULARS AGAINST WHICH THE APPLICATION 

HAS BEEN MADE: 

This application has been made against the 

• inaction of the concerned respondents in revising 

the scale of pay as per the recommendation. 

made by the  5th Central Pay Commission by 

which the petitioner is entitled for a revised scale 

of pay @ Rs. 4000/- to Rs. 6000/- as he is 

holding the post of Veterinary Field Assistant. 

under Assam Rifles and also he .... has been 

discriminated as the other departments has 

already adopte4 the revised scale of pay for the 

pOst of VFA. 

JURISDICTION:: 	. 

The applicant declares that this Hon'ble Tribunal. 

has . got jurisdiction to adjudicate the matter in 

regards to which this application is made. 

LIMITATIONS: 

This applicant further declares that this 

application is well within the period of limitation 

prescribed under Section 21 of: the 

Administrative Tribunal Act ,1985.] 

• 4. FACTS OF THE CASE:: 

.4.1. That this applicant is a citizen ofIn1ia and a 

permanent resident of Lamdeng Maai Leikaie, 

SPO Lamsang Bazar, Imphal, Manipur was 

appointed on 16.3.92 after due selection, in the 

- 	
•• 	 .4 
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post of Veterinary Field Assistant (herein after 

referred as VFA) in 18 1  Assam Rifles in the scale 

of pay Rs 950-20-1150-EB-25-1500/- pm plus 

• 

	

	other allowance as admissible under the existing. 

rules from time to time. It would be relevant to 
• 	note here that at present the petitioner has been 

• 	permanently posted at 33 Assam Rifles,. 
• 	

Kakching, Mànipur. 

A copy of the appointment letter is annexed 

herewithas ANNEXURE-I. 

4.2 That the educational qualification of the 

petitioner is graduate in science and also 

completed training for the post of VFA securing 

1st division from Veterinary Field Assistant 

Training Centre, Govt. of Manipur under 

Veterinajy and Animal Husbandry 

Department, Manipur, in the academic session 

of the year 1984-85. 

Copies of the graduation certificate and crtiflcâte 

of VFA. training are, annexed herewith as 

ANNEXURE- Il-A and Il-B respectively. 

4.3 • That the grievance of the petitioner leading to 

•the preferring of this application is that non-

extention of upgraded scale of pay of Rs 

4000/- 6000/- pm as he 'is legally entitled for 

5 



the same under the revision of pay scale by 

the 5th  Pay Commission recommendation 

from 1.1.86. 

	

4.4 
	

That the petitioner states that the minimum 

required qualification for the appointment in 

the post of VFA is matriculation with diploma 

or certificate or experience of one or two years 

as it may as per the revision of pay scale 

under the 5th  pay commission 

recommendation, the central Govt. revised 

pay scale of Veterinary Stuffs/or para-

vererinarians equally to the pay scale of Rs 

4000/ - 6000/. In Assam Rifles there are two 

scales of pay in existence, viz., Rs 950-1500 

pm for the non- matric with certificate in 

veterinary science and Rs 975-1540 for 

matric with diploma in veterinary. But there 

is no separate pay scale for the holders of 

the post of VFA having certificate in 

veterinary science with matriculation. They 

have only been allowed the scale of pay of Rs 

975-1540, which is otherwise applicable to 

the diploma holders. 

	

4.5 
	

That the petitioner states that the revision of 

pay scale has been implemented by all the 

concerned departments of the central Govt 

but in case of the post of VFA of Assani 

Rifles, the Directorate General, Assam Rifles 

has failed to implement the same by taking 

\\ 



- 

- the chance of non mentioning the 

nomendature of VFA in the column of 

veterinary stuffs of the Central Civil Service ( 

revised pay ) Rules, 1997. Instead of 

implementing the pay scale given in the first 

schedule of Part B of the said Civil Service ( 

revised pay) Rules, 1997 ie., 4000-100-6000 

by taking analogy of the post of veterinary, 

stuffs as described in section 30 of the Indian 

Veterinary Council Act, 1984 where it is 

clearly stated that what ever the names may 

be called but the Directorate General, Assam 

Rifles has implemented the CCS( RP) Rules 

1997 in schedule A i.e., Rs 3200-4900. 

4.6 That the petitioner submitted representation 

on 1 ith May 1992 before the complemented 

authority having a prayer therein for grant of 

matriculate scale of pay. 

A copy of the representation dated 11th  May 

1992 is annexed herewith as ANNEXURE- III. 

	

4.7 	That the petitioner states that the authorities 

concerned have paid no heed to the aforesaid 

representation dated 1 ith May 1992. 

Thereafter the petitioner again submitted a 

representation dated 18.2.98 whereby it has 

been prayed to implement the 5th  Central 

Pay Commission's recommendation in case of 

p 

7 
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revised scale pay to the VFAs. The petitioner 

in his representation stated that he had 
• 

	

	 passed B.SC. with Biological science and 

diploma in veterinary science and qualified. 

• for Assistant Veterinarian and thereby prayed 

for granting of the revised scale of pay as per 

the 5th  Pay Commission Report. Getting no 

• 	 positive reply, the petitioner again preferred 
• 	 another application dated 26.07.1999 before 

the authorities concerned in the same line 

incorporating the same prayer thereof but the 

result was same, the authorities neither 

• looked into it nor paid any interest . to 

consider the legitimate claim of the petitioner. 

4.8 That the petitioner states that thereafter he 

had approached the authorities concerned for 

several times but got no positive result and 

ultimately on 05.06.2005 he again preferred 

another application incorporating the same 

prayer but till date nothing has been done. 

A copy of the representation 18.02.1998 is 

annexed herewith as ANNEXURE -IV., 

A Copy of the representation dated 26.07 1999 

is annexed herewith as ANNEXURE - V. 
A copy of the representation. dated 05.06.05 is 

annexed herewith as ANNEXURE - VI. 

8 
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4.9 	That the petitioner states that although the. 

authorities concerned has not acted upon the 

representations made by him in several times 

for revision of scale of pay as per the 5 11,  Pay 

Commission Report yet it has accepted that 

there, is some 'othjies as regards . to the 

stale of pay to the VFAs. In that regard the 

authorities have published a notification 

dated 24.04.2001 whereby in paragraph -7 it 

has been admitted that the scale of pay to 

VFAs' have been revised by the 5th  py.  

Commission to Rs. 4000/- 6000/-. Further it 

has been conceived that it has taken up to 

accord implemàntation of revised scale to the 

post of VFAs in Assam Rifles. 

A copy of the Notification .dated2404.01 is 

annexed herewith as ANNEXURE - VII. 

4.10 ' ' That the Govt. of '. Arunachal Pradesh, 

Department of. Animal Husbandry and 

Veterinary also accorded a notification on 

13.05.99 whereby it had been approved the 

re-designation of the posts Of Para-

veterinarians in , the Department of Animal. 

Husbandry and Veterinary and also extended 

the benefit of scale of Pay as recommended by 

the 5th  Central Pay Commissicn. 
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A copy of the said notification dated 13.05.99 

is annexed herewith as ANNEXURE - VIII. 

4.11 	That the petitioner states that a similarly 

situated person has preferred an application 

before this Hon'ble Central Administration 

Tribunal, Guwàhati, by way of O.A. No. 65 of 

2002 wherein this Hon'ble Tribunal has 

directed the  authority to pay the said 

petitioner the revised scale of Pay as per the 

recommendation of the 5th Pay Commissions 

A copy of the order dated 11.12.2002 is 

annexed herewith as ANNEXURE -IX. 

5. GROUND FOR RELiEF GROUNDS 

5.1 For that the authorities have failed to consider 

his representations while he is legitimately entitled 

to the revised scale of pay as per the 51 Central 

Pay Commission reconimendation and therefore 

the  inaction on the part of the appropriate 

authority is bad in law. 

5.2 For that the authorities concerned have also 

failed to consider that all the concerned Central 

Govt. Departments have approved and revised the 

scale of pay as per the 5 th  Pay Commission Report, 

therefore failure on the part of the ASSAM RIFLES 

is arbitrary as well a discriminatory. 

1 	 10 



11 

'a 

5.3 •For that the inaction on the part of the concerned 

respondent to adopt the revised scale of pay as 

per the recommendation of the 5th  Central Pay 

Commission is' highly prejudicing for the 

• 	petitioner and he is legally entitled for the same. 

DETAILS OF REMADIES EXHAUSTED. 

The applicant begs to state that he has exhausted all 

the remedies avøilable to him and there is no other 

alternative remedy and hence he is approaching this 

Hon' able Tribunal by way of filing this application. 

THIS MATTER IS NOT PREVIOUSLY FILED OR 

PENDING BEFORE ANY OTHER COURT. 

This applicant states that he has not filed any writ 

petition or any Suit before any court or any authority 

or any other bench of his HOn'ble Tribunal regarding 

the grievances for which this application has been 

made and there pending before any of them. 

8.RELIEF SOUGHT FOR : 

Under the aforesaid circumstance the petitioner 

prays that this application may kindly be admitted, 

relevant records may be called for, after hearing the 

parties and on causes shown and perusal of the 

records be pleased to grant the following relief: 

a. To direct the concerned respondents to revise the 

scale of pay of the petitioner as per the 5 th Pay 

Commission recommendation, i.e. from the existing 

scale of pay to Rs 4000/- Rs 6000/- for the post of 

11 
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Veterinary Field Assistant under the Directorate of 

Assam Rifles ; and 

b. . Any other relief or relives as Your Lordships deem 

fit and proper for the ends ofjustice. 

This application has been ified through advocate. 

Particulars of IPO 

	

i) 	IFD No ••SS*•*.... 

	

• ii) 	Date of issue...... 

iii). Issuedfrom ...... 

iv) Payable at ....... 

12 



VERIFICATION 

• I, Sri Ch. Itocha Singh, Veterinary . Field Assistant, 
33 Assam Rifles, C/o 99 APO, Kakching , Manipur, do 

hereby verify that the contents of paragraphs 
• 	 to. 	................. 	are 

true to my personal knowledge and paragraphs 
....... 	to... 	.)..2J.%eieved to be true.on 

• 	legal advice and that I have not suppressed any material 
• 	• facts.  

Date: 1.C9 	
• ck. %ZI. 

Place: 	cva-h 	 . • 	Signature 

applicant.. 	 •• 	S  

• 	 • 

- 13 
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From : Ch. Itocha Sinh(VFA) 
if 

CIO99APO 

To 	
: The DiretOtGfl 	

Assam Rifles 
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* 	
(Through propet channel) 

Sub 	
PAY SCALE NEWLY APPOINTED VFA 

Sir, 

I With reference t0 Y0U 
dt0te appOifltmtt tter No 

2 (Med) dated 16th March 92,1 am to statethef0lt0 g lines for yor consideration 

please. 

2 	
CCor

dlflgt0 your direction I have jointed duty a 8 Assam Rifles on 20-4-92 

3. 
 would tie to draw youkihd attention op mpl ment News page No.7 dated 

\ 

2-8 Nov.i (Photostat copy attache) in whiCh you ha e advei5ed that the candidate 

who have passed matriCUlti0n and having diplo a in veter1naY science wilt be 
given pay scale of Rs 975251150- EB -30 - 15 0/- PM At this juncture I have 

to inform you that I have pased B. SC. ith dilO a in Veterifla Science. All the
wi 

requisite ceifiCates were also produced befre t e 1nteieg board But I am 
sor to appflZe you that evn after having higher q alification I hdve been given pay 

scale of noflmatric candidtesi e , Rs 95020-1150- EB 25-1500 - PM 

4 In view 0fe facts mntiofled above, I impl re you to kinly recon5id my 

case sympathHY and alloW me to daW pay cale of matrt candidate 
I e Rs 

975-25 - 115 - EB -30 - 1590/- PM as prmiS d vide your above Emp1OYmt 

News. V.  

5 For this act of your kiol 
	
I shalt eer lem in gratefulto ou Sir. 
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/ 	 'GO VERNMEJIT QPYAR (lilA CIIA.L PL4JJESII' 

DEPARTMENT OF ANflh AL HUSBANDRY AND VETERINARI' 

/ . 	 . . . . . 
ORDER 	 S 

Dared .l'tanagar the 13th /Ja'99. 

J. No.AIIV/E-98/83::; The Governor of Arunachal ; Pradesh. 

is. .pleased to accord approval to the 

•re-desi.gnatLon of the posts of Para-Veterinartans tn: 

,  t hq Department of,  Anfra2 Husbandry qnd Veternary 

•Arunacha.ZPr.adesh and also .eond the benefi 10 of pay 

&ca.Zes.as :recommended by.the.5thCefltal 1?iy Commt- 

s.ton in part 'B! Item XXI V._Veterinarust4f' of the 

.Firstscliedule..to.'the ccs(Rp)Rules:199Z,aJ etaucd 

below .- 
h . 

si 0 Exitin9 desig- Exist in Re_dc 9-0th 	uptradd 
noO nation 	 V pay scav 	. : 	, 
• 0 	 a f 	0flae(as vpar ca.Les. 

1. Supervisor Vety. Assi 	 000 750 
Field Assistant P04000-100- 	f! 	 I 	/ 	• 

600 
and otzer: allied 	6000/- 	v7L ', 
pos S 	 narian 

• 2, 	'.iuiy -4d Rs.3050-75- Stock- 	000-100 	F 
1950-80- man. 	• 
4590/-. : 

The benefit.  pf ..Che.afor.sa  d pay 

scales would be effecttve.fro)n20tIztiflCit9.9 ,in 

accordance with PD's liemo IfoFIN/E/11/77,7 dated 	11. 
3.3.1999. 

The Governor of i1rwiach 	7'0.desIz iS • 

	

further pleased to order that the c&Poresa, 	ay scales 

will be drawn in cash,with effect front 1.k4  p11,1999. 	$I 

The arrears of  pay and allowancszaith :eJc. from 

20.6,90 to 31,3.99 will be credited into 	c I respectiie 	, 

GPF accotLnt. of the incumbents after AA 	pecific 

.1 

I: 

• 	•c 

. 5; 

. 5 

• 	

5 5 %  

Hr 

provision from within the sanctioned btAd4 	rqnt for L 	)I 
1999-.2000.Iithdrawal of arrar pay so.crt d to the 

UP]? vill not be permissible for a period 	years 

from the datc of deposit oruntil fiizczlwithi rawal 	I 	— I 	 S 	_ 	• 
whici2evcr is earlier. 	 I 
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Consequent upon the e.*tehsf on of 

pay scales as indicated ajov,the f2Xaton pj pay 	 \f' - 
in the upgraa!ed pay scales will be regu.atbcd  as under 	\.b 
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-  



a) 	3hall bc'fxed ac VhC 3alc stage at i.hchc.y . 

tsdraznn by tha ificumbont ., in. the 1owersca1c,.t 

there s 	c1i a. staçjc or at tho nort higher sta'ia •t  

J' thcre L; no SflLCIZ st.Og C 	 -- 

the pay •i ftxed at the a;;zc .stagc,thd next 

incrcnicnt should be granted from th4ton 	... 	 . 

whçht would llaL'c boen grahtcd ft the owcr • 

H : . :  . 	. • sca1,, 	_---• 	. 	 . . 

c) •1
• ' 12OLfl(UCr,thC a t the nct 1zihcr 	IL 

; 

	

	tagc,thc next ncrcmcnt-lioL:1d be gi :ant .d a)'t..'r • 

co;zp1ctLon of thc normal : iflremcfltcLl p(' (1 ofl2 • • 
•:V .• ;' month3 tn the upratcd pa ü1e 	

.1 • 

i 	I 

	

The 	 conc$e , ay at 

his option to be ccrci'cZ rithin 0fl't.lp th •froin 

the date of itc of th order, rctcrVh s old 
LY 

calc until the daLc thn i'.),'icJz he car, °  h s ne:t 

incre; or any sLbiqu&2t thcrc . qnLn the 2oz'ei 	: 

scale.'hc option once exerc8cd i.sfinal 

TI Is 
issues with tjhe  pprova.Z 

of Finance vide . UO iYo.5&2  dated :.7..4'.99. 
. 	 J 	•. . . 	 . 	 ., 	 . 

• 	. 	•.. • 	 . 	J .  . 	•ji;H 	. 	. 	. 	• tj .4 
3d/_..r.Bagra: : • 

Secretary JAN!)! 
&ouenmcn o Al', Jtc,4a r. 

ifcmo.no.iU!V/E-90/d3 	Dated Ianair"th1'. th /Jay'99. 
Copy to:— 	. 	 . 

	

1 . be Accotan .Gcncral(A 	)M 9;a2aya, ,. 
&';zilloiig. 	 . ... • 	 . 
1'he. Scçrctary Co the. Govepifo I  out. of 	.. 
ilP,Itanatjar 	. 	 - 
The /Jccr6!tary to the Non' 	Cl icf 1nttj 
Gout. of iP, itanaçar.  
F.;'. to all llinistcr&/Mintsj 	atate • 	 Bpeahcr/Dcputy Speaker Gov 	o) AP, 	(I 
P.S. to Chief Secretary, 	p• •  of iP,Itar2.2 r 
Developnicizt Co , 	sioncr,cj. of ,  P,Ita.pr 
illl Commiioacrs Gout. Eoj 	' • tanagar. 

(i. All sf1crcts.u'tcs/Dc'puty Scqië a1 tec,Gout. 	• 
of -AP Itcznc'.ar, 	 .4 

9. Director of LZ!. & Voty. Q -opt. f AP,1iir, 	L. 
for inforrnaLoiz 2nd nccs$cry 	tion as 
mention3daboLe.c i rec1zectc( to cnsurk 
the rc'cuircrnent of ftrzd onac nt of bohi: 

H 	 . 	th a;rcar pa from 20.6.90 o I 1.3.99 a 
the rnonhlL' rcçuireriwnt for.rc  a1 O; pas 
o.ncl alloanccs in the up'rted 'ay. E:calcs 
lfl CQSIL l.,:t.. cffect from 7:4% 	madc 
avaUrthlc fron z.ithin the tinct oned 
raizt of t):v dcparCrent both un :r plan 

• 	
Ci2( 	fl1-.I077 	 . 	

• 
con d. . .3. . . 

f't! 

- 

iTh• 

H 

•iI j• 	::;.!- 

- 1 

• 

4% 

-I ,  
1- 

• 	1-.-; • 	•;•• -. 

I, 

- 
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I 

I 

S 

sectors and the arrears for the ajor 1said periods.  
are credited to the GPF accounts of Chic concerned  

I i 	officc1s.Iic is further rcquestc' 	to consvlt Dc'pvtj 
Secretary (13udget)/Secrctary(P1an)zir.) to ensurc 
avai1abi11. of ftnd for the purpose.1 

H 40.Tlic Secreta7y(P1annl12g.) Govt. 	of 	4P. tanagar. 
Iiona-iP. 

i
iii1.Thc Dput.y Sccretary(i3udget)Gout. 	of 

:..12.AJ1 hTeads 	oçDcpartrná.nt,Govt. 	of Al'. 
• 

I  ,A.0 Dcpuy Gommtioncr/k'dttion2 L)c 'ty 	Coi' 	ssa 
. 	Govt. of 	A.I . 1  

/.The Dircctordlof Accourtts,Govt. 	of i 	P. JkzharJat'a, 
.1111 Deputy fri'cctor, 	h'V) Govt. 	of A. 

6.A2i D•st. A4j. 	- Vcty.. Offtcers/Sub—Divisional 
and Vcty. 	Otces., 	Govt. 	of A.P. 

r 7411111 TrcastirOfficcrs/Suo —freast'ry O,itccrc, Go.t 
IF 	: • 	of ii • P. 

if 

T.A"oniyz 
Deput,. 	ccre. t ry(P&D): 

Oout. 	of4runciz 1 Prade.h 
.Itan49a 

• • 	 1 I • 

• 
4 	 • 
•!. 

• I 

1 : 
41, 'it4 1iipi. 
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CENTRT\L ADMiNISTRATIVE7RBUNT, GJW7FI1TI BENCH. 

original Ppp1i6atioit No. 65 of 2002. 

Date of Order 	This the 11th Day of necemher,2O2. 

The Hon'ble Mr Justiôe D.N.ChöWdhUrY, vice-Chairmab. 

The Hon'ble Mr ICK.Sharffia, AdminiStrative t1ember. 

Shri Sàraisam Manimacha Singh, 
Veterinary Field Assistant of. 

I 	 ssam Rifles now posted at 
A.R.ThoUbal, a resident of Chingamakha Maisnam. 
Leikai, Imphal Wes€ District, Manipur . 	. .l½ppliCant 

By Advocate Sri S.M.Siflgh. . . 

- Versus  

1. Union of India, 	 . 
through the Secretary to the 
GovernmefltOf Ifldia, 	

: 

%MinistrY of Home Affairs, 

Y 	\.A\1ew DE.lhi 

!he Ministry ofFinance, 	 . 	. . 
S 	

through its secretary. . 	 . 
p, 	../.JGovt of India, New Delhi 	 I  

.'•L 	 . 	 . 	. 	.. 	 . 	. 	I; 

' 3.•  The Director General, 	. . . 1:  
Directorate of Assam kifles, 	 . 	 I 	•

VA 

. 	 . Shi.11ong793 001 	 . 	 . 

I 	 . . 4 The Deçuty InspectorGeflerli  
MP Range, Assam Rifles,  

0 	

Imphal. 	- 	 . 	. 	: 	, 	• 

. 	. 5. The Commavant, 	 . 	 . 	. . 	 7th AssamRifleS,. 	 I 	 • 	 I  

. 	
Thouhal. 	. 	

. . espondents 

: 	 By SrL.A.K.ChoudhurYs Addl.C..S.C. 	 . . . 

OREJ 	

I 

. . 	 CHOWDHURY J.(V.c•) 

	

The issue relates t upgrdato 0 P ' scale of 	. • 

Veteinary Field Assistant serving inAsam RfleS •to 

0 	 • 	

PS 4000-6000/ -  in parity withthose otherlöOU te. parts. 
	I 

QA 

	

;rr 	•T 	t 	Ir   

'1 	
itj4 

$I4f: 

	

 I 	
- 



	

2. 	Mr 	
.M.Singh, learned counsel appearing for the 

applicant stated that the applicant was aitating the 

matter in different forums and failing, to get any remedy he 

moved the Imphal Bench, of Gauhatj High Coirt in Writ 

Petition(CjvjI) No. .798 of 1999. Finally by order dated 

31.12.2002 the Writ Petition was disposeà of drecting the 

applicant to move the appropriate forurn to'seè his remedy 

Hence this application before the Trihuna.l for redressal of  

his grievances. Mr Singh also pointed Out to the reply 

submitted by the respondents in which it wasint ii 'ted that 

the authority took a decision advising the 1ss m Rifles to 

process the proposal of cadre restructuring.of the'post of 

Veterinary Field Assistantg. n the maner idic ted by th 

Ministy or Home affairs in its comuico ion dated 

17 .12.99. The relevant text of the said ccmmu ication is 

roduced below  

	

Wt 	'1 	 (i) DD(Prs) B$F.'hasjntith ted that at 
proposal for cadre retru turing of 

Veterjnar, staff is.ibin p ocSSed by! 
4 1  i',' ' them. ITBP is alsd proci.ssin 'thel 

proposal Von thesme lies. 4ssami 
Rifles wa advised h Di .( ers) MH, 
to proces theprdos 1 for cadre 
restructuring of the post ofvF. 

	

ifo maintdir 	u if rmity 	in ' - 	 educatjonilqualifjtj n' and 	pay 
scales aslrecc,mmended i : by th Fifth Pay 

- Commission, ssam R.f1s as i  dvied to 
process teproposalI in c6nsultation 
with the..! BSF and 'BP . that a 
similar. proposal on ini orn lins is 1 
fornulatéd. 

(iii) .sHthe posts 64 V te .nar stff 
in BSF and ITBP are cdMba:tise while in 
Assarn:. Rifles VFPs a iv' ian, to 
maintain the uniformiy in the rank t structure,ssam Riflewre .dvised to 
propose, the c9mbaiitirn lof these 

- 	 posts 'as.wèiL. 	 , 



• 1  

ji 	'/ 	 •1. 	- 

— 

( v) 	lneC' 	the 	
nritcr 	., 	 alrcldy 

iihJlI(l ICC 	1T1 	çI( ci 	on for upgrndflt On 

of pay scales tn 	ssafl' 	
ifloS can be 

• M 	. iacn 	ftoi final) it ion OL 

case. 

1r 	.M,Sflgh. COUflC). for the apIil icaflt hS also 

drawn opr 
attrfltiOfl to tue coimufC.° 	

sent by the 

affairS 	dated 	31.3.1998 	
j ndicatiflg its  mind 

MinistrY of Iomc 
• 
• 	•- 

pradatiofl ug of 	i he 	py scale 	of 
impleentat.1ofl 	of 

ld 	t,snt5 in 	the 551 	RLf1CS The 	said 
F1' 

c i.oarly conimuiCatofl 
mdi cated the 	dnc1 	on O 	the 

thQt 	for revising the pay 	ca1C. 

-. 	 r-ciinsel 	for 	the 

3. 	We have heard Mr 1.M. singn 	 - 

app1i1t an') also Mi: 	.K.ChoudhurY1 learned 
	ddl.C'. 

t length. Consi.deriJ 
for the respondent5 a 	

the facts and 

we 	
f the opinOfl that the matter 

reqUireS 

cirC IflStaflC 	are o  

o further adi.Catl n from our 
• 	 lld 	

end. ulhc Goverfl° 	has 

take! ecisjon in pri.flCIP1C and in view of the pndenCY of 

the Cot prO(.Cdii) 
the authOritY did not take any steP for 

jmpiemetatmful of the matter. In view of the clear tCmeflt 
ta  

made by the 
rrspondCfltS we dispose of thts app..liCti0fl 

with 

P on the rcspofldefltu to implement the undertfl9 
dir  

as xpQd1ti0h)Y as possihl0q preferablY within 
	period of 

• 	three months 
from the date of receipt of this order.. 

The ap1,liCatiofl thus stands 
diPOSCC' 

of. There shall' 

',bwevy be. 
n' order an to ccrts. 

' 	

Al 

Sd/VICL Ch1RAH 

Sd/ mOR () 

•1' 	
(i 	.1b 	/ 

GII 1  

ii. 
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